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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH. JABALPUR 

O r ig in a l  Application  No. 928 oP 2004

Jabalpur ,  this  the 21st day of October, 2004

H o n 'b le  Mr, Madan Mohan, Ju d ic ia l  Member

Vijay  Matvankar, Son of Shri 
^/ishuanath Matvankar, aged 

about 41 years ,  resident  of 

2uyash Uihar ,  Nandanagar, 

I n d o r e ( M . P , )

(By Advocate - Shri K . N .P e t h i a )

UERSUS

1. Union of India through its  

D irector  General ,  Employees 

State  Insiurance Corporation ,  

K&lta  Road, Panchdeep 

Bhauan, Neu D e lh i .

2 .  Regional D irector ,  Employees 

State  Insurance Corporation , 

Regional O f f i c e ,  Panchdeep 
Bhauan, Nandnagar, Indore

3 .  Asstt .  D irector ,  Employees 
State  Insurance Corporation ,  

Regional  O f f i c e ,  Panchdeep 

Bhauan, Nandnagar, Indore

APPUEANT

RESPONDENTS

0 R D E R (OR AL )

By f i l i n g  th is  OA, the applicant has sought the

following  main r e l i e f s  t -

" ( i )  to quash the impugned orders of transfer  dated

1 7 . 1 0 . 2 0 0 3  and 1 0 . 3 . 2 0 0 4 .

( i i )  to direct the respondents to a l lo u  the applicant

continue to work at I n d o r e . "

2 .  Heard the learned counsel  for the applicant

3 .  The learned counsel  for the applicant has argued that 

v ide  order dated 1 7 . 1 0 . 2 0 0 3  the applicant uas order to be 

transferred  from Indore to Mandideep (Annexure-A-'S) and 

thereafter  vide  order dated 3 . 1 1 . 03(AB<lexure-A-1) he was 

relieved  from the o f f i c e  of Regional D irector ,  Employee 

State  Insurance  Corporation from Indore o f f i c e  to D istr ict  

Election  o f f i c e  Indore. \/ide order dated 10 .3 .2004(Annexuro-A-3)  

the applicant  is  ordered to be promoted and transfered  from
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Mandideop to Satna while  the app l ican t  uas never transferred

from Indore to Mandidecp by any order .  Hence it is  wrongly

mentioned in the order of promotion dated 1 0 . 3 . 2 0 0 4 .  The 

learned  counsel for the reeponden-te further argued that 

the respondents have passed another order dated 3 0 . 6 . 2 0 0 4  

(Annexure-A-4) ^JjL-uhich the refusal  of promotion of the 

applicant  is  excepxed.. and his  promotion shall  be considered  

a fter  one year.  The learned counsel for the respondents 

futher  requested that to stay the operation of orders dated 

1 7 . 1 0 . 2 0 0 3 ,  1 0 . 3 . 2 0 0 4  and 3 0 . 6 . 2 0 0 4  and further  to direct 

the respondents to allow  the applicant  to continue  to work

at Indore t i l l  the f i n a l  decis ion  of th is  OA.

3 .  In the facts  and circumstances of the case ,  I direct
and decide

the  respondents to c o o s id e r /t h e  representation  of the applicant

dated 1 . 7 . 2 0 0 4 (Annexure-A-6) within a period  of 1 month

by passing a deta iled  and reasoned order, 
from the date of receipt  of a copy of t h i s  o r d e r /  Meanwhile

the applicant  should be permitted to work at the  present

place of posting.  The applicant  is d irected  to supply a copy

of this  order as well as  a copy of this  OA to the respondents

immediately.

4 .  The OA stands disposed of at the admission stage i t s e l f .

(Madan M 

Ju d ic ia l  Member
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